
309 CHASERA  (SAKA)  Wr en A*i *r  aio

:.    ; ft.. Httaflhal  ioESase

CHAND: Will  
the inister of IN OR ATION AND 
BROADCASTIN be please* t *aie:

(a) whether it is a fact that Hi a 

not tecaft at

b) if «o, what *r« the reasons 
thereto; and 

(c)  what steps ate bein taken to 
televise  Hi achal  Irora  on 
Delhi Doordarshan

THE INISTRR  O  IN OR A
TION A D BROADCASTIN (SHRI 
L. K. ADVANI):  (a) to (c). Hi a
chal radesh is not within the pri
ary coverae area of Delhi Door, 
darshan Kendra.  Therefore, no pro* 
ra e specially addressed to Hi a
chal radesh is telecast fro  that 
Kendra.  It la, however, proposed to 
inclde so e ite s sch as folk sic 
and dances of Hi achal radesh oc
casionally in the prora es of the 
Delhi Kendra. A ca era tea* is also 
bein depted to Htatashal radesh 
lor preparin a prora e on deve
lop ental activities.

Istrtttfi ll ofa eteo asaweee 
lavtatBaiafhat  ,, ..

69S.   LAX t NAEA AN 
ANDE A:

KACHARtTLAL 
HV RA AIN:

Witt the inister of STEEL 
INES be pleased to state:

AND

a) whether letter of Intent has 
**en issed overn ent to en.

Ore andia) Liited for settin 
p * a fterro  ananese lant at
Bslahat;;;;   ; :

* the prorea ade le ast «» iWa 
W   ananeae  Ow

Will o Into

,, the inister of state in the
INISTRV O STEEL AND OW  
(SHRI KARIA NDA): (a) es, Sir.

(b) The Co pany  has  appointed 
s. Dastr  Co pany p)  LtdL, 
Bo bay a* its 
in a feasibilitypro* 
report is

(c) This wi depend pon the re
ceipt of the feasibilityproect report, 
and its sbse ent exaination.

at of oo

937. SHRI BR RA WNIfcWill 
the inister of LAW, S CE AND 
CO AN A AIRS be pleased   
stafe: •

to

0 
clk

(a) is it a fact that Internal Aditor 
of the Co pany has written to the ov
ern ent with details abet fatoellin 
of fnds and Cross isanaeent of 
WI CO by the present  anain  
Director; If so, what  action Oovera 
ent conte plate to tatoe aainst the 
anain Director and other e ber*
02 the Board; and

(b) I*(b) I* it a fact that WI OO has paid 
Ba, 1,00,000 to the fAarashfea ro* 
desh Conress Co ittee by Che e 
No, H7432472 of rialyftBack on 
19th IWrary, 1977 i» contravention 
of 624624 of the Co panies Act

THE INISTER O LAW. STICE 
AND CO AN  A AIRS  (SHRI 
SHA TI BHSHAN)r (a) On receipt 
of thecoraplainl fro  the  internal 
Aditor, an inspection of the boo** of 
acconts of the co pany  has been 
ordered to verify the alleation* ade 
by the Internal Aditorand the inspeo 
.. tion report has not yet beenteceivfd. 
On receipt of the report and exaina 
 tiob thereof necessaryectton as war
  ranted nder the provisions of  the 
Co panies Act, 196 wifi bit taken.

 (b Die Co pany accordin to a vail
 fariHall* f«   • way. TTrT • e.ip l ..,  rT T. , . .rw
f t t  Rs.1 iakhto  aharashtra 
‘ radesh Conress Coriattee. However, 
 ft baa stfb»ea«e»l debiled  the said




